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Shi. i,ladhukant B..1ehta, 
Gayatri Krupa, 
arsana Nagar, 

RajkOt. 

verus 

UniOn of Inia, 
Through: 
The Genral Manager, 
Vestern Railway, 
Churchgate, Bornbay-20. 

The Divisional Engineer, 
Western Railway, 
Kothi Compouns, 
Rajkot. 

< 
: PetitiO.ier 

: Respondents 

Coram : Hon'hle Mr. P.H. Trivedi 
	: Vice Chairman 

Hon' ble Mr. N.Dharmadan 
	; judicial Member 

ORAL ORDE 
Date: 17/4/1990 

Per: j-jon'bla Mr. P.M. Trivedi 
	 : Vice Chairman 

Heard Mr.M.K.Paul and Mr.E.R.Kyada, learned advocates 

for the applicant and the respondents respectively. in this 

petition the grievance of the petitioner is limited to his 

right of reengagernent against a vacancy to which he has a 

claim in terms of Section 25of the Industrial Disputes 

ct in the order of his seniority govern 44 him. The 

aetitioner has not given any particulars of the date of the 

vacaicy to which he makes a claim and the date on which his 

juniors have been reengaged with reference to which his claim 

can be examined. During the hearing, learned advocate for 

petitioner withdrew his claim regarding baokwages and it was 

noted that he was no reference\to which such a claim of 

backwaies was made. in the circumstances, it is clear that 

no relief in terms of engaging the petitioner with reference 

to any particular date or in preference to any particular 

junior is merited or can be given. However, there is no 

challenge that the petitioner is governed by the Industrial 

Disputes Act. In so far as the petitioners not challenged 
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the order of termination but claimz Paq reengagement in 

order of his seniority whenever a vacancy arises the 

bar of lnitation is also not atracted. It is, therefore,app- I 
Oii and adequate in the facts of the case to give the 

following directionj 

The petitioner is at liberty to make a representation 

to the respondents giving particulars of the date of the 

vacancy to which he makes a claim on the ground of the order 

of seniority ard of the engagement of his juniors with 

particulars of the names of the juniors and the ots of 

their reengagement and the respondents zxe to dispose of 
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his representation on merits thereon provided the representation 

is made within two months from the date of this order. Such 

a representation be disposed of within four months thereof. 

;ith this direction, the case is disped. of. 

(N.Dharmadan) 	- 
	

(P. L-i.Trivedi) 
Judicial ember 
	 Vice Chairman 

a .a.bhatt 


